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his widow ana four Ch!lﬁren. The @pl S
of the app]_j_ca d
g applied for employment/in place of decéased

cultivation ané the other is doing tuition and the *‘ *._i_,-:: 4
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son may be given employment in place of the father Gﬁ

applicant. The application was rejected. Then@fore',v.

the applicant sp;.roached this Tribunal. ‘

o The respondents have rejected the claim of

the applicant on the ground that there are three
earning members in the family, even if two sons are
living separate, one son is @oing cultivation and
the other is doing tuition ané that the apﬁlicant has

become over age.



The application is disposed of as above. He ar&ﬁr
costs,
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